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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application. NO. 301/2019

Narendra Kumar, President, RWA BabarpurVidhan Sabha Ward No 51(E)
....Applicant
Versus
Govt. of NCT of Delhi

...Respondent

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTION
CONTROL COMMITTEE IN TERMS OF THE ORDER DATED 06.05.2019

IT IS MOST RESPECTFULLY SHOWETH:

I. That in compliance of the orders passed by this Hon’ble Tribunal, the
inspections of industrial units mentioned in the complaint were conducted by
Delhi Pollution Control Committee officials on 08/05/2019, 20/05/2019,
10/06/2019 and 15/06/2019.

2. That during inspection, five (05) units namely (1) M/s Furnace Factory-Sh.
Ramesh Thakur(Owner) (2) M/s Suresh Bhatti(3) M/s Abdul (4) M/s Dal
Chand and (5) M/s Sachin were operating illegallyin residential areas at Shiv
Mandir Gali West Babarpur Delhi- 32 without having license from any
authority.Copy of inspection reports are enclosed herewith marked and

annexed as Annexure 1(colly).




. That Delhi Pollution Control Committee had requested East Delhi Municipal
Corporation vide letter dated 19.06.2019 to take necessary action for
effective closure of the units as these units are located in Non-Conforming/
Residential area. Copy of the letter dated 19.06.2019 is herewith marked and

annexed as Annexure 2.

. That the Delhi Pollution Control Committee has issued Directions to BSES
Yamuna Power Ltd. and DJB for Disconnection of Electric/power supply and
water supply respectively to above said five (05) units vide order dated
19.06.2019. Copy of the orders dated 19.06.2019 are enclosed herewith as

Annexure 3 (colly).

. That with the coordinated efforts of DPCC, EDMC has submitted Action
Taken Report on 05.08.2019 informing that all the five (05) units have
vacated the premises during inspection on 02.08.2019. Action Taken Report

of EDMC dated 05.08.2019 is enclosed herewith as Annexure 4.

. That the commercial connections of these five properties has been removed
by BSES.

. Environmental Damage Compensation (EDC) of Rs, 1.31 Lakh each was
imposed on three units namely M/s Furnace Factory-Sh. Ramesh Thakur
(Owner), M/s Suresh Bhatti and M/s Abdul and Environmental Damage
Compensation of Rs 1.5 Lakh each was imposed on the two units namely
M/s Dal Chand and M/s Sachin. Copy of the orders dated 19.06.2019 are

enclosed herewith marked and annexed as Annexure 5(colly).

. That these five(05) units have failed to deposit Environmental Damage
Compensation (EDC). Hence,Recovery Certificates were issued on
17.07.2019 to the Land Revenue officer for the recovery of Environmental
Damage Compensation from these five units.Copy of the orders dated
17.07.2019 are enclosed herewith marked and annexed as Annexure

6(colly).




. That the criminal complaint against all the aforesaid five (05) units has been

filed before the court of Hon’ble ACMM, Delhi in the 1% week of August,
2019. '

Date: 9 \gllblq
Place: DQ/Q \M ﬂ\‘g\\q

Environmental Engineer
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To.
The Addl. Deputy Commissioner Annexbre -2

(Nodal Officer, PGC, EDMC)

East Municipal Corporation of Delhi
Plot No.419, Udyog Sadan, FIE, Patpargani, / 9
Delhi-110092

P ST
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Sub: - Action to be taken in w.r.t O.A. No. 301/2019 in Narendra Kumar, President, RWA
Babarpur Vidhan Sabha Ward Ne. 51(E) Vs Govt. of NCT of Delhi in compliance of
Hon’ble NGT order dated 06.05.2019,

T T e g v
R e

RS

Sir,

Please find enclosed herewith a copy of Hon’ble NGT order dated 06.05.2019, along with
complaint against illegal operation of furnace factory in the residential area at ward no. S51(E) Raj
Gali, Old Shiv Temple Street (Linked Street with street of graveyard), West Babarpur, Shahdara,
Delhi-110032 causing Air Pollution in the area, received in this office. The complaint is being
forwarded for necessary action at your end as matter pertains to non-conforming/ residential areas of the
Delhi.

And whereas, with regard to closure of the illegal units from the residential/ non-conforming
areas, Hon’ble Supreme Court had passed Jjudgment on 07.05.2004 in I.A. No 22 in WP(C) No. 4677 of
1985 titled as M.C. Mchta Vs. Union of India & Others.As per the said judgment, all industrial units that
have come up in residential / non-conforming areas in Delhi on or after 1™ August, 1990 shall close
down. In this order a Monitoring Committee was constituted comprising of a) Chief Secretary of Delhi ii)
Commissioner of Police, Delhi (iii) Commissioner. Municipal Corporation of Delhi and (iv) Vice
Chairman of DDA to oversee and ensurc compliance of the directions contained in the judgment dated 7"
May, 2004. This Committee was constituted on 25/05/2004.

And whereas, the Chiel Secretary. Delhi has taken a meeting on 08.12.2010, wherein it was
decided that action on industries operating in non-conforming areas and violating Master Plan will be
taken under the Delhi Development Act by DDA in development area and MCD in other areas.

And whereas, in compliance to the above mentioned Judgment, progress reports have been
regularly filed from time to time by the Departinent of Industries on behalf of the Monitoring Commiitee.

And whereas, the Monitoring Committee, in the meeting held on 13" September. 2018, under the
Chairmanship of Chief Secretary, Delhi reiterated and decided that DDA would identify and close down
such non-permissible industrics in residential and non-conforming areas under their jurisdiction and
respective Municipal Corporations in the rest of the areas including rural areas. The action was to be
taken in three steps viz. Step-1, Step-2 and Step-3.

And whereas, as per the affidavit filed by Department of Industries on 27" February, 2019 in
Supreme Court of India, the action on Step-1 and Step-2 has been completed.

And whereas, action on Step-3 is under progress in which respective Municipal Corporations and
the Delhi Development Authority have to carry out a comprehensive mapping/ survey to find out details
of industries functioning without obtaining proper Municipal License in respect of their respective
Jurisdiction within a period of 2 months. Once the non-permitted industries are identified during the
mapping exercise/ survey of residential areas/ non-conforming areas. such impermissible identified
industries are to be sealed. Municipal Commissioners and VC, DDA are to review the progress on

fortnightly basis.




of non-conforming industrics in entire Delhi.

And whereas, an Inspection Cum durvey of the said locations
officials on 08.05.2019, 20.05.2019, 10.06.2019 and 15.06.2019

And whereas, DPCC using its power under the Emvironmental Legislation has also issued
direction(s) on 22.12.2017 and 12.11.2018 to all the Municip

al Corporations and DDA regarding closure

were conducted by DPCC

and it was observed that five units

were operating at the said locations and details of these units are as follows:-

Activity of the | it

S. | Name of the Unit Address of the Unit
No/| - n =
| M/s Furnace Factory- |/Infront of Sh. Mukesh Kumar Mfg. of Cast Iron products (C.I
Sh. Ramesh Tayagi Ji, H. No. 96, Shiv Mandir Electric fittings and gas Burner)
Thakur(Owner) Gali, West Babarpur, Shahdara.
Delhi-32 2 o=
2 | M/s Suresh Bhatti In front of Sh. Rajender Gupta Ji, Mfg, of Tap using pit furnace
95. Shiv Mandir Gali, West
Babarpur, Shahdara, Dethi-32 [
3 | M/s Abdul Opposite of Udhami Ki Buffing and Castin g_(_i.i_‘_BEISS_ K
Dharamshala . Kh. No. 313, Bathroom fitting item(Tap)
Kabirstan Wali Gali, West
Babarpur, Delhi-32 | -
4 | M/s Dal Chand Kh. No. 325, Shiv Mandir Gali, Nickel Electroplating on brass
West Bagarpur. Shahdara, Delhi-93 | bathroom fittings
5 | M/s Sachin Kh, No. 322, Shiv Mandir Gali, Buffing and anodizing of
West Bagarpur, Shahdara, Delhi-93 Aluminium Door [ittings

And whereas, these

under the relevant Acts/Rules.

five units have not obtained Consent to Establish/Operate from DPCC

In view of above and in pursuance of Hon’ble Supreme Court Order and policy of NCT of Delhi.

you are requested to take necessary action for effective closure of these five defaulting units at the above
said address and submit compliance report to this office.

Encl: As above

This issue with the approval of Competent Authority, DPCC.

The Commissioner, EDMC. Plot No. 419, Udyog Sadan,

The Deputy Commissioner (Factory Licensing) [East

Municipal Corporation of Delhi Plot No.419, Udyog Sadan.

Yours faithfully.

— . Incharge, (EMC-1)’

--for necessary action please

--for necessary action please

Shri Narendra Kumar, President, RWA Babarpur Vidhan
Sabha Ward No. 51(E), Office: 98. Raj Gali, West Babarpur,
Shahdara, Delhi-110032, Mob:- 9971 261170.

Copy to:
I
F.LE Patparganj, Delhi-110092
2.
FIE, Patparganj, Delhi-110092
3.
4. Master File

--for information pleasc.
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Sub: Directions for Disconnection of Electric/power supply u/s 33(A) of the Water (Prevention J ({
& Control of Pollution) Act, 1974 and u/s 31 (A) of the Air (Prevention & Control of
polhution) Act, 1981 as amended to date,

Whereas, it is mandatory under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981, that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution control area.

-

And whereas, it is mandatory u/s 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974, that no person without the previous consent of DPCC, shall establish or take any steps
to establish any industry, operation or process or any treatment and disposal system an extension
or addition thereto, which is likely to discharge sewage or trade effluent in to a stream or on land.

And whereas, Hon’ble NGT vide order dated 06.05.2019 in O.A No. 301/2019 in the
matter of “Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. 51(E)
Versus Govt. of NCT of Delhi” directed as under:-

“Grievance in this letter, which has been treated as an application, is against illegal
operation of furnace factory in the residential area at Ward No. 51(E) Rajgali, Old Shiv
Temple Street, (linked street with street of graveyard) West Babarpur, Shahdara, Delli-
110032 causing air pollution in the area,

Let the Delhi Pollution Confrol Committee (DPCC) look into the matter, take
appropriate action in accordance with law and furnish a Sfactual and action taken report
in the matter within two months by e-mail at ngt.filing@@email.com.

A copy of this order, along with complaint, be sent fo the DPCC by e-mail for
compliance. Needless to say that order of National Green Tribunal is binding as a decree
of Court and non-compliance is actionable by way of punitive action including
prosecution, in fterms of the National Green Tribunal Act, 2010, List for further
consideration on 26.08.2019".

= /

And whereas, in compliance of order c{ai'e 06.05.2019 of Hon’ble NGT, inspection of the
said locations were conducted by DPCC officials on 08.05.2019, 20.05.2019, 10.06.2019 and
15.06.2019 and it was observed that five units were operating at the said locations and details of
these units are as follows:-

S. | Name of the Unit Address of the Unit | Activity of the Unit
No. .
1 | M/s Furnace Factory- | Infront of Sh. Mukesh Kumar Mfg. of Cast Iron products (C.I
' Sh. Ramesh Tayagi Ji, H. No. 96, Shiv Mandir | Electric fittings and gas
' Thakur(Owner) Gali, West Babarpur, Shahdara, Burner)
Delhi-32

i 2 | M/s Suresh Bhatti In front of Sh. Rajender Gupta Ji, | Mfg. of Tap using pit furnace
' 95, Shiv Mandir Gali, West
Babarpur, Shahdara, Delhi-32

3 | M/s Abdul Opposite of Udhami Ki Buffing and Casting of Brass
| Dharamshala , Kh. No. 313. Bathroom fitting item(Tap)
‘ Kabirstan Wali Gali, West
: Babarpur, Delhi-32
' 4 | M/s Dal Chand Kh. No. 325, Shiv Mandir Gali, Nickel Electroplating on brass
West Bagarpur, Shahdara, Delhi- | bathroom fittings
93
5 | M/s Sachin Kh. No. 322, Shiv Mandir Gali, Buffing and anodizing of

West Bagarpur, Shahdara, Delhi- | Aluminium Door fittings

93 ]




And whereas, it was decided by the Competent Authority to issue closure directions to
these 5 units u/s 33(A) of the Water (Prevention & Control of Pollution) Act, 1974 and u's 31
(A) of the Air (Prevention & Control of pollution) Act, 1981 as amended to date.

Now therefore, as decided by the Competent Authority in Delhi Pollution Control Committee, in
exercise of powers conferred upon it, u/s 33(A) of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 31(A) of the Air (Prevention & Control of Pollution) Act, 198 1.as amended to
date that the concerned authority in BSES Yamuna Power Limited shall disconnect electricity
supply of these 5 units as mentioned above with immediate effect.

This is being issued as per the decision taken by the Competent Authority.

Tao

The General Manager,
BSES Yamuna Power Ltd.,
3rd Floor, Shakti Kiran Building, Karkardooma, Delhi-110092

Copy To:-

1. The SDM (Shahdara), D.C. Office Complex, NandNagari, Opposite Gagan Cinema,
Pocket-1, Delhi-110093: to ensure the effective disconnection of power supply of the unit
with immediate effect and submit the compliance report immediately.

2. Master File.

I}Ofﬁce copy.

7z -

Asst. Bnv. Engineer

———tncharge; (—M(-[ [
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Sub: Directions for Disconnection of Water supply u/s 33(A) of the Water (Prevention & Control
of Pollution) Act, 1974 and u/s 31 (A) of the Air (Prevention & Control of pollution) Act,
1981 as amended to date.

Whereas, it is mandatory under section 21/22 of the Air (Prevention & Control of Pollution) Act,
1981, that no person without the previous consent of the DPCC shall establish or operate any
industrial plant in air pollution control area.

And whereas, it is mandatory u/s 25/26 of the Water (Prevention & Control of Pollution) Act,
1974, that no person without the previous consent of DPCC, shall establish or take any steps to
establish any industry, operation or process or any treatment and disposal system an extension or
addition thereto, which is likely to discharge sewage or trade effluent in to a stream or on land.

And whereas, Hon’ble NGT vide order dated 06.05.2019 in O.A No. 301/2019 in the
matter of “Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. 51(E)
Versus Govt. of NCT of Delhi” directed as under:-

“Grievance in this letter, which has been treated as an application, is against illegal
operation of furnace factory in the residential area at Ward No. 51(E) Rajgali, Old Shiv
Temple Street, (linked street with street of graveyard) West Babarpur, Shahdara, Delhi-
110032 causing air pollution in the area.

Let the Delhi Pollution Control Committee (DPCC) look into the matter, tuke
appropriate action in accordance with law and furnish a factual and action taken report
in the matter within two months by e-mail at ngtfiling@gmail.com.

A copy of this order, along with complaint, be sent to the DPCC by e-mail for
compliance. Needless to say that order of National Green Tribunal is binding as a decree
of Court and non-compliance is actionable by way of punitive action including
prosecution, in terms of the National Green Tribunal Act, 2010. List for jfurther
consideration on 26.08.2019".

And whereas, in compliance of order date 06.05.2019 of Hon’ble NGT, inspection of the
said locations were conducted by DPCC officials on 08.05.2019, 20.05.2019, 10.06.2019 and
15.06.2019 and it was observed that five units were operating at the said locations and details of
these units are as follows:-

S. | Name of the Unit Address ot the Unit Activity of the Unit

No.

1 | M/s Furnace Factory- | Infront of Sh. Mukesh Kumar Mfg. of Cast Iron products
Sh. Ramesh Tayagi Ji, H. No. 96, Shiv Mandir | (C.I Electric fittings and gas
Thakur(Owner) Gali, West Babarpur, Shahdara, Burner)

Delhi-32

2 | M/s Suresh Bhatti In front of Sh. Rajender Gupta Ji, Mfg. of Tap using pit furnace
95, Shiv Mandir Gali, West
Babarpur, Shahdara, Delhi-32
3 | M/s Abdul Opposite of Udhami Ki Buffing and Casting of Brass
Dharamshala , Kh. No. 313, Bathroom fitting item(Tap)
Kabirstan Wali Gali, West
Babarpur, Delhi-32

4 | M/s Dal Chand Kh. No. 325, Shiv Mandir Gali, Nickel Electroplating on brass
' West Bagarpur, Shahdara, Delhi-93 | bathroom fittings

5 | M/s Sachin Kh. No. 322, Shiv Mandir Gali, Bufling and anodizing of
West Bagarpur, Shahdara, Delhi-93 | Aluminium Door fittings
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And whereas, it was decided by the Competent Authority to issue closure directions to
these 5 units u/s 33(A) of the Water (Prevention & Control of Pollution) Act. 1974 and u/s 31
(A) of the Air (Prevention & Control of pollution) Act, 1981 as amended to date.

Now therefore, as decided by the Competent Authority in Delhi Pollution Control Commitiee. in
exercise of powers conferred upon it, u/s 33(A) of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 31(A) of the Air (Prevention & Control of Pollution) Act. 1981. as amended to
date that the concerned authority in Delhi Jal Board shall disconnect water supply to the unit
with immediate effect.

This is being issued as per the decision taken by the Competent Authority.

—  Env.-Engineer -
To

The Member (Water),

Delhi Jal Board,

Varunalya Phase-II, JThandewalan,
New Delhi-110055

Copy To:-

1. The SDM (Shahdara), D.C. Office Complex, NandNagari, Opposite Gagan Cinema.
Pocket-1, Delhi-110093: to ensure the effective disconnection of power supply of the unit
with immediate effect and submit the compliance report immediately.

2. Master File.

}Ofﬁce copy.

Asst. Enty. Engineer
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I.No. DPCC/CMC-I/NGT /2019/1{,q 3} — | 699 Dated: 9 M f O
To,
M/s Suresh Bhatti Z )

Opp. 94 & 95, Near Shiv Mandir Gali
West Babarpur, Shahdara,
Delhi-110032

Sub: Hon’ble National Green Tribunal (NGT) Matter in O.A No. 301/2019 tilted as
Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. 51(E) Vs Govt. of
NCT of Delhi.

Whereas, Central Pollution Control Board has delegated all its powers and functions under
Air (Prevention & Control of Pollution) Act, 1981 and under Water (Prevention & Control of
Pollution) Act, 1974 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee(DPCC) vide Notification dated 15.03.1991.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution
Control area, under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act,
1981 vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981, as
amended to date no person shall, without the previous consent of the State Pollution Control Board
(DPCC in case of Delhi), establish or operate any industrial plant in an Air Pollution Control Area.

And whereas, you are operating your unit in residential/non- -conforming area in violation of
Hon’ble Supreme Court order dated 07.05.2004 in A No. 22 in WP(C) No. 4677 of 1985 titled as
M.C Mehta Vs Union of India & Others, with regard to closure of illegal units from residential/Non-
conforming areas.

And whereas, Hon’ble NGT vide order dated 06.05.2019 in O.A No. 301/2019 in the matter
of *Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. S1(E) Versus Govt.
of NCT of Delhi” directed as under:-

“Grievance in this letter, which has been treated as an application, is against illegal
operation of furnace factory in the residential area at Ward No. 51 (E) Rajgali, Old Shiv
Temple Street, (linked street with street of graveyard) West Babarpur, Shahdara, Delhi-
110032 causing air pollution in the area.

Let the Delhi Pollution Control Committee (DPCC) look into the matter, take
appropriate action in accordance with law and Surnish a factual and action taken report in
the matter within two months by e-mail at ngt.filine@email.com.

A copy of this order, along with complaint, be sent to the DPCC by e-muail for
compliance. Needless to say that order of National Green Tribunal is binding as a decree of
Court and non-compliance is actionable by way of punitive dction including prosecution, in
ferms of the National Green Tribunal Act, 2010. List for further consideration on
26.08.2019",

And whereas, in compliance of order date 06.05.2019 of Hon’ble NGT, DPCC team has
inspected M/s Suresh Bhatti. opposite 94 & 95, Near Shiv Mandir Gali, West Babarpur,
Shahdara, Delhi-110032.




And whereas, during the inspection on 20.05.2019, it was observed that unit namely M/s
Suresh Bhatti, Opp. 94 & 95, Near Shiv Mandir Gali,West Babarpur, Shahdara, Delhi-110032
is engaged in the activity of manufacturing of tap using furnace(Bathroom fittings).

And whereas. the unit is operating without obtaining Consent to Establish/Operate in non-

conforming/residential area and causing air pollution.

And whereas. in view ol Hon’ble NGT directions/orders towards levying Environmental
damages in the matter of O.A. No, 807/2018 and 996/2018, Competent Authority ol DPCC keeping
in view the “Polluter Pays’ principle has decided and approved to levy Environmental Damages
Compensation (EDC) of Rs. 1,31 lakhs /-(Rupees One Lakh Thirty One Thousand only) upon vou.

In view of above, you are hereby directed to deposited Environmental Damages
Compensation (EDC) of Rs. 1.31 lakhs /~(Rupees One Lakh Thirty One Thousand only) which is to
be deposited in the office of Delhi Pollution Control Committee in the form of Demand Draft (DD) in
tavour of Delhi Pollution Control Committee. within 15 days of issuance of this order, failing which
the said amount will be recovered as arrears of land revenue without any further reference to you.

Non- compliance of the above shall be treated as contempt of Hon’ble NGT order(s) and
necessary action will be initiated as per the provisions of law.

This issues with the approval of the Competent Authority, Delhi Pollution Control
Committee.

B \._.,_____.lnt.-:h-a%gg\u__‘{;(.‘:MC-l.} ¥

Copy to: .
' Y

J
I. The SDM (Shahdara),D.C. Office Complex, Nand Nagri, Opposite Gagan Cinema Pocket-1.
Delhi-110093. -- for taking necessary action please.
2. Master File

3/"0 ffice Copy
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To,
| S
M/s Abdul Z

Kh. No. 313, Kabristan Wali gali,
West Babarpur, Shahdara,
Delhi-110032

Sub: Hon’ble National Green Tribunal (NGT) Matter in O.A No. 301/2019 tilted as
Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. S1(E) Vs Govt. of
NCT of Delhi.

Whereas, Central Pollution Control Board has delegated all its powers and functions under
Air (Prevention & Control of Pollution) Act, 1981 and under Water (Prevention & Control of
Pollution) Act, 1974 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee(DPCC) vide Notification dated 15.03.1991.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution
Control area, under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act,
1981 vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981, as
amended to date no person shall, without the previous consent of the State Pollution Control Board
(DPCC in case of Delhi), establish or operate any industrial plant in an Air Pollution Control Area.

And whereas, you are operating your unit in residential/non-conforming area in violation of
Hon’ble Supreme Court order dated 07.05.2004 in I.A No. 22 in WP(C) No. 4677 of 1985 titled as
M.C Mehta Vs Union of India & Others, with regard to closure of illegal units from-residential/Non-
conforming areas.

And whereas, Hon’ble NGT vide order dated 06.05.2019 in O.A No. 301/2019 in the matter
of “Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. 51(E) Versus Govt.
of NCT of Delhi” directed as under:-

“Grievance in this letter, which has been treated as an application, is against illegal
operation of furnace factory in the residential area at Ward No. 51 (E) Rajgali, Old Shiy
Temple Street, (linked streer with street of graveyard) West Babarpur, Shahdara, Delhi-
110032 causing air pollution in the area.

Let the Delhi Pollution Control Committee (DPCC) look into the matter, take
appropriate action in accordance with law and furnish a factual and action taken report in
the matter within two months by e-mail at net.filing@email.con.

A copy of this order, along with complaint, be sent to the DPCC by e-mail Sfor
compliance. Needless to say that order of National Green Tribunal is bindin g as a decree of
Court and non-compliance is actionable by way of punitive action including prosecution, in
terms of the National Green Tribunal Act, 2010. List for further consideration on

26.08.2019”,

And whereas, in compliance of order date 06.05.2019 of Hon’ble NGT. DPCC officials have
inspected M/s Abdul, Kh. No. 313, Kabristan Wali gali, West Babarpur, Shahdara. Delhi-

110032.




And whereas, during the inspection on 10.06.2019, it was observed that unit namely M/s
Abdul, Kh. No. 313, Kabristan Wali gali,West Babarpur, Shahdara, Delhi-110032 is engage
in the activity of Buffing and Casting of Brass bathreom fitting item(Tap). Z 9

And whereas, the unit is operating without ebtaining Consent to Establish/Operate in non-
conforming/residential area and causing air pollution.

And whereas, in view of Hon'ble NGT directions/orders towards levying Environmental
damages in the matter of O.A. No. 807/2018 and 996/2018, Competent Authority of DPCC keeping
in view the ‘*Polluter Pays’ principle has decided and approved to levy Environmental Damages
Compensation (EDC) of Rs. 1.31 lakhs /~(Rupees One Lakh Thirty One Thousand only) upon you.

In view of above, you are hereby directed to deposited Environmental Damages
Compensation (EDC) of Rs. 1.31 lakhs /-(Rupees One Lakh Thirty One Thousand only) which is to
be deposited in the office of Delhi Pollution Control Committee in the form of Demand Draft (DD) in
favour of Delhi Pollution Control Committee, within 15 days of issuance of this order, failing which
the said amount will be recovered as arrears of land revenue without any further reference to you.

Non- compliance of the above shall be treated as contempt of Hon’ble NGT order(s) and
necessary action will be initiated as per the provisions of law.

This issues with the approval of the Competent Authority, Delhi Pollution Control

Committee.

Copy to:

1. The SDM (Shahdara), D.C. Office Complex, Nand Nagri, Opposite Gagan Cinema Pocket-1,
Delhi-110093. -- For taking necessary action please.
2. Master File
3. /Office Copy
v
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To,
/s
M/s Sachin 2 S

Sub:

Kh. No. 322, Shiv Mandir Gali
West Babarpur, Shahdara.
Delhi-110093

Hon’ble National Green Tribunal (NGT) Matter in O.A No. 301/2019 tilted as
Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. S1(E) Vs Govt, of
NCT of Delhi.

Whereas, Central Pollution Control Board has delegated all its powers and functions under

Air (Prevention & Control of Pollution) Act, 1981 and under Water (Prevention & Control of
Pollution) Act, 1974 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee(DPCC) vide Notification dated 15.03. 1991.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution

Control area, under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act,
1981 vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981, as

amended to date no person shall, without the previous consent of the State Pollution Control Board
(DPCC in case of Delhi), establish or operate any industrial plant in an Air Pollution Control Area.

And whereas, you are operating your unit in residential/non-conforming area in violation of

Hon’ble Supreme Court order dated 07.05.2004 in I.A No. 22 in WP(C) No. 4677 of 1985 titled as
M.C Mehta Vs Union of India & Others, with regard to closure of illegal units from residential/Non-
conforming areas.

And whereas, Hon’ble NGT vide order dated 06.05.2019 in O.A No. 301/2019 in the matter

of “Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. S1(E) Versus Govt.
of NCT of Delhi” directed as under:-

“Grievance in this letter, which has been treated as an application, is against illegal
operation of furnace factory in the residential area at Ward No. 51(E) Rajeali, Old Shiy
Temple Street, (linked streer with street of graveyard) West Babarpur, Shahdara, Delhi-
110032 causing air pollution in the area.

Let the Delhi Pollution Control Committee (DPCC) look into the matter, take
appropriate action in accordance with law and Surnish a factual and action taken report in
the matter within two months by e-mail at netfiline@email.com.

A copy of this order, along with complaint, be sent to the DPCC by e-mail for
compliance. Needless to say that order of National Green T, ribunal is binding as a decree of
Court and non-compliance is actionable by way of punitive action including prosecution, in
terms of the National Green Tribunal Act, 2010. List Jor further consideration on
26.08.2019”.

And whereas, in compliance of order date 06.05.2019 of Hon'ble NGT, DPCC team has
mnspected M/s Sachin , Kh. No. 322. Shiv Mandir Gali. West Babarpur, Shahdara, Delhi-
110093




And whereas, during the mspection on 15.06.2019, it was observed that unit namely M/s
Sachin , Kh. Neo. 322, Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110093, is engaged in
the activity of Buffing and Anodizing of Aluminium deor fittings.

And whereas, the unit is operating without obtaining Consent to Establish/Operate in non-

conforming/residential area and causing water and air pollution,

And whereas, in view of Hon’ble NGT directions/orders towards levying Environmental
damages in the matter of O.A. No. 807/2018 and 996/2018, Competent Authority of DPCC keeping
in view the ‘Polluter Pays™ principle has decided and approved to levy Environmental Damages
Compensation (EDC) of Rs. 1.50 lakhs /-(Rupees One Lakh Fifty Thousand only) upon you.

In view of above, you are hereby directed to deposited Environmental Damages
Compensation (EDC) of Rs. 1.50 lakhs /-(Rupees One Lakh Fifty Thousand only) which is to be
deposited in the office of Delhi Pollution Control Committee in the form of Demand Draft (DD) in
favour of Delhi Pollution Control Committee, within 15 days of issuance of this order, failing which
the said amount will be recovered as arrears of land revenue without any further reference to you.

Non- compliance of the above shall be treated as contempt of Hon’ble NGT order(s) and
necessary action will be initiated as per the provisions of law.

This issues with the approval of the Competent Authority, Delhi Pollution Control

Committee.

—— " Incirarge (CMC-I) o
i

)

Copy to:

1. The SDM (Shahdara),D.C. Office Complex, Nand Nagri, Opposite Gagan Cinema Pocket-I,
Delhi-110093. -- for taking necessary action please. -
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To,

M/s Dal Chand

Kh. No. 325, Shiv Mandir Gali
West Babarpur, Shahdara,
Delhi-110093

Sub: Hon’ble National Green Tribunal (NGT) Matter in O.A No. 301/2019 tilted as
Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. 51(E) Vs Govt. of
NCT of Delhi.

Whereas, Central Pollution Control Board has delegated all its powers and functions under
Alr (Prevention & Control of Pollution) Act, 1981 and under Water (Prevention & Control of
Pollution) Act, 1974 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee(DPCC) vide Notification dated 15.03.1991.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution
Control area, under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act,
1981 vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981, as
amended to date no person shall, without the previous consent of the State Pollution Control Board
(DPCC in case of Delhi), establish or operate any industrial plant in an Air Pollution Control Area.

And whereas, you are operating your unit in residential/non-conforming area in violation of
Hon’ble Supreme Court order dated 07.05.2004 in I.A No. 22 in WP(C) No. 4677 of 1985 titled as
M.C Mehta Vs Union of India & Others, with regard to closure of illegal units from residential/Non-
conforming areas.

And whereas, Hon’ble NGT vide order dated 06.05.2019 in O.A No. 301/2019 in the matter
of “Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. 51(E) Versus Govt.
of NCT of Delhi” directed as under:-

“Grievance in this letter, which has been treated as an application, is against illegal
operation of furnace factory in the residential area at Ward No. 51 (E) Rajgali, Old Shiv
Temple Street, (linked street with street of graveyard) West Babarpur, Shahdara, Delhi-
110032 causing air pollution in the area.

Let the Delhi Pollution Control Committee (DPCC) look into the matter, take
appropriate action in accordance with law and furnish a Jactual and action taken report in
the matter within two months by e-mail at pet.filine@email.com.

A copy of this order, along with complaint, be sent to the DPCC by e-mail for
compliance. Needless to say that order of National Green Tribunal is binding as a decree of
Court and non-compliance is actionable by way of punitive action including prosecution, in
terms of the National Green Tribunal Act, 2010. List Jor further consideration on
26.08.2019”.

And whereas, in compliance of order date 06.05.2019 of Hon’ble NGT, DPCC team has
inspected M/s Dal Chand , Kh. No. 325, Shiv Mandir Gali, West Babarpur,_ Shahdara, Delhi-
110093




And whereas, during the inspection on 15.06.2019, it was observed that unit namely M/s Dal
Chand , Kh. No. 325, Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110093, is engaged in
the activity of Nickel Electroplating on Brass Bathroom fittings.

And whereas, the unit is operating without obtaining Consent to Establish/Operate in non-
conforming/residential area and causing water and air pollution.

And whereas, in view of Hon'bie NGT directions/orders towards levying Environmental
damages in the matter of O.A. No. 807/2018 and 996/2018, Competent Authority of DPCC keeping
in view the ‘Polluter Pays’ principle has decided and approved to levy Environmental Damages
Compensation (EDC) of Rs. 1.50 lakhs /-(Rupees One Lakh Fifty Thousand only) upon you.

In view of above, you are hereby directed to deposited Environmental Damages
Compensation (EDC) of Rs. 1.50 lakhs /~(Rupees One Lakh Fifty Thousand only) which is to be
deposited in the office of Delhi Pollution Control Committee in the form of Demand Draft (DD) in
favour of Delhi Pollution Control Commiltee, within 15 days of issuance of this order, failing which
the said amount will be recovered as arrears of land revenue without any further reference to you.

Non- compliance of the above shall be treated as contempt of Hon’ble NGT order(s) and
necessary action will be initiated as per the provisions of law. '

This issues with the approval of the Competent Authority, Delhi Pollution Control

Committee.

K

A\

= Incharge(CMC-I)

Copy to:

1. The SDM (Shahdara),D.C. Office Complex, Nand Nagri, Opposite Gagan Cinema Pocket-1.
Delhi-110093. -- for taking necessary action please.

2. Master File
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To, 2 5,
M/s Furnace factory
(Owner Name:-Sh, Ramesh Thakur Bhatti)
Opp. 94 & 95, Near Shiv Mandir Gali
West Babarpur, Shahdara,
Delhi-110032

Sub: Hon’ble National Green Tribunal (NGT) Matter in O.A No. 301/2019 tilted as
Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward No. 51(E) Vs Govt. of
NCT of Delhi.

Whereas, Central Pollution Control Board has delegated all its powers and functions under
Air (Prevention & Control of Pollution) Act. 1981 and under Water (Prevention & Control of
Pollution) Aet, 1974 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee(DPCC) vide Notification dated 15.03.1991.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution
Centrol area, under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act.
1981 vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981, as
amended to date no person shall, without the previous consent of the State Pollution Control Board
(DPCC in case of Delhi), establish or operate any industrial plant in an Air Pollution Control Area.

And whereas, you are operating your unit in residential/mon-conforming area in violation of
Honble Supreme Court order dated 07.05.2004 in LA No. 22 in WP(C) No. 4677 of 1985 titled as
M.C Mehta Vs Union of India & Others. with regard to closure of “illegal units from Ies:dennalNon-
conforming areas.

And whereas, Hon’ble NGT vide order dated 06.05.2019 in O.A No. 301/2019 in the matter
of *Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward Ne. 51 (E) Versus Govt.
of NCT of Delhi” directed as under;-

“Grievance in this letter, which has been treated as an application, is against illegal
operation of furnace factory in the residential area at Ward No. 51 (E) Rajgali, Old Shiv
Temple Street, (linked street with street of graveyard) West Babarpur, Shahdara, Delhi-
110032 causing air pollution in the areaq. |

Let the Delhi Pollution Control Committee (DPCC) look into the matter, take
appropriate action in accordance with law and furnish a factual and action taken report in
the matter within two months by e-mail at ngt.filing@email.com.

A copy of this order, along with complaint, be sent to the DPCC by e-mail for
compliance. Needless to say that order of National Green Tribunal is binding as a decree of
Conrt and non-compliance is actionable by way of punitive action including proseciition, in
terms of the National Green Tribunal Act, 2010. List for further consideration on
26.08.2019”.

And whereas, in compliance ol order date 06.05.2019 of Hon’ble NGT. DPCC team hac
inspected M/s Furnace factory (Owner Name:-Sh. Ramesh Thakur Bhatti) opposite 94 & 95,
Near Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110032.




And whereas, during the inspection on 08.05.2019, it was observed that unit namely M/s
Furnace factory (Owner Name:-Sh. Ramesh Thakur Bhatti), Opp- 94 & 95, Near Shiv Mandi
Gali, West Babarpur, Shahdara, Delhi-1 10032. is engaged in the activity of manufacturing of

electrical fittings using coal.

And whereas. the unit is operating without obtaining Consent to Establish/Operate in non-

conforming/residential arca and causing air pollution.

And whereas. in view of Hon'ble NGT directionsforders towards levying Lnvironmental
damages in the matter of O.A. No. QO7/2018 and 996/2018, Competent Authority of DPCC keeping
in view the ‘Polluter Pays’ principle has decided and approved to levy Environmental Damages
Compensation (EDC) of Rs. 1.31 lakhs /~(Rupees One Lakh Thirty One Thousand only) upon yvou.

h view of above, you are hereby directed to deposited Environmental Damages
Compensation (EDC) of Rs. 1.31 lakhs /-(Rupees One Lakh Thirty One Thousand only) which is 1o
he deposited in the office of Delhi Pollution Control Committee in the form of Demand Draft (DD]) in
fvour of Delhi Pollution Control Committee. within 15 days of issuance of this order, failing which
the said amount will be recovered as arrears ol land revenue without any further reference to you.

Non- compliance of the above shall be ireated as contempt of Hon’ble NGT order(s) and

necessary action will be initiated as per the provisions ol law.

This issues with the approval of the Competent Authority, Delhi Pollution Control

Comimitlee.

(

T CMC-H
B

Copy to:

. The SDM (Shahdara),D.C. Office Complex, Nand Nagri. Opposite Gagan Cinema Pocket-l.
Delhi-110093. - for taking necessary action please.
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To,
The Sub-Divisional M agistrate (Shahda ri)
D.C. Office Complex, Nand Nagri,
Opposite Gagan Cinema,
Delhi-110093.
Suh: Recovery Certificate of DPCC toward Recovery of Environmental Compensation,

as arrears of land revenue in /o M/s Dal Chand, Kh. No. 325, Shiv Mandir Gali,
West Babarpur, Shaldara, Delhi-110093

Whereas, the whole Union Territory of Delhi has been declared ag
ared. under sub section (1) of section 19 ol the Air
nolification no. GSR 106 (12) dated 20.02.1987,

an Air Pollution Control
(Prevention & Control of Pollution) Act. 1981 vide

And whereas. as per section 21(] ) ol the Air (Prevention & Control of Pollution) Act, 1981, as

amended 1o date no person shail. without the previous consent of (e State Pollution Control Board
(DPCC in case of Delhi). establish oOr operate any industrial plant in an Air Pollution Control Area.

And whereas. Hon'ble National Green Tribunal (NGT) vide order dated 06.05.2019 in 0.A

No. 3012019 in the matter of “Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward
No. SI(E) Versus Govt. of NCT of Delhi® directed as under:-

“Grievance in this letter, which has been treated as an application, is against illegal operation
of furnace factory in the residential area at Ward No. SI(E) Rajgali, Otd Shiy Temple Street,
(linked street with street of graveyard) West Babarpur, Shahdara, Delhi-1] 0032 causing air
pollution in the areq.

Let the Delhi Pollution Control Committee (DPCC ) look into the matter, take
appropriate action in accordance with taw and furnish q Jactual and action take

noreport in the
matter within two months by e-mail at ngt. filingt@wemail.com.

A copy of this order, along with complaint, be sent to the DPC C by
compliance, Needless to say that order of National Gre
Court and non-compliance is actionable by
terms of the National Green Tribunal Act, 2¢

e-mail for
en Tribunal is binding as a decree af
way of punitive action including Prosecution, in
10. List for further consideration on 26,08.2019”

And whereas. during the inspection dated 15.06.2019, it was observed that unit namely M/s
Dal Chand, Kh, No. 325, Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110093, s
cngaged in the activity of Nickel E'Icctrnplnting on Brass Bathroom fittings.

And whereas. the unit wag operating without obtaining Congent (o Est

ablish/Operate in non-
conlorming/residential areq.

And whereas, in view of Hon’ble NGT directions/orders towards levying Environmental
damages in the matier of 0O.A. No. 301/2019. Competent Authority of DPCC Keeping in vie
Polluter Pays’ principle has decided and approved to levy Environmental Damages Compensation
(EDC) of Rs. 1,50,000/- (Rupees One Lalkh Fifty Thousand only) on M/s Dal Chand, Kh. No. 325,
Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110093,

w the




And whereas, letter for sceking Environmental Damages  Compensation  (EDC) ol
Rs. 1,50,000/- (Rupces One Lalkh Fifty Thousand only) was issued to the unit on 19.06.2019 with o
copy to vou (copy of letter dated 19.06.2019 is enclosed herewith),

And whereas, the unit has not deposited the Environmental Damage Compensation ol Rs.
1.50.000/- (Rupees One Lakh Filty Thousand only) till date.

Now therefore, in view ol above. you are requested to take appropriate action for Recovery of
Rs. 1,50,000/- (Rupees One Lakh Fifty Thousand only) from the unit namely M/s Dal Chand,
Kh. No. 325, Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110093  as arrcars of land
revenue so as to comply with order of Hon ble NGT dated 06.05.2018 and the same may be remitied
to DPCC. You are also requested to submit compliance report to DPCC within 07 days as the case
is listed on 26.08.2019 in Hon'ble NGT.

This issue with the approval of the Competent Authority. Delhi Pollution Control Conmittee.

o (Miohd.- Arif)
Incharge, CMC-I

Encl. : As Above
Copy to:-

I.. Master File

-

2. Office Copy
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To,

1,‘

The Sub-Divisional Magistrate (Shahdara)
D.C. Otfice Complex, Nand Nagri,
Opposite Gagan Cinema,

Delhi-110093.

Sub: Recovery Certificate of DPCC toward Recovery of Environmental Compensation,
as arrears of land revenue in v/ M/s Abdul Kh. No.313, Kabristan Wali Gali, West
Babarpur, Shahdara, Delhj-| 10093,

Whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control

darca, under sub section (1) of seetion 19 of the Air (Prevention & Control of Pollution) Act. 1981 vide
notification no. GSR 106 (1) dated 20.02.1987.

And whereas. as per seetion 21 (1) of the Air (Prevention & Control of Pollution) Act. 1981. as
amended to date no person shall. without the previous consent of the St

ate Pollution Control Board
(DPCC in case of Delhi). establish Or operate any industrial plant in an Ajr

Pollution Control Area.

And whereas, Honble National Green Tribunal (NGT) vide order dated 06.05.2019 in 0.A

No. 301/2019 in the matter ol "Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward
No. 5S1(E) Versus Govt. OF NCT of Delhi” directed as under:-

“Grievance in this letter, which has been treated as an application, is against illegal operation

of furnace factory in the residential area at Ward No, 51 (E)} Rajgali, Old Shivy Temple Stree,

(linked strect with street of graveyard) West Babm‘pnr, Shahdara, Delhi-110032 causing air
pollution in the areq,

Let the Dellii Pollution Control Committee (DPCC) look into the matter, take
appropriate action in accordance witl law and furnish q Jactual and action taken report in the
matter within two months by e-mail at not, [ilingtawomail.com,

A copy of this order, along with complaint, be sent o the DPCC by e-mail Sfor
compliance. Needless to say that order of National Green Tribunal is biy

Court and non-compliance (s actionable by way of punitive action including prosecution, in
terms of the National Green Tribunal Act, 2010. List for further consideration on 26.08.2019".

ding as a decree of

And whereas, during the nspection dated 10.06.2019, it was observed that unit namely M/s
Abdul Kh. No.313, Kabristan Wali Gali, West Babarpur, Shahdara, Delhi-1 10093, is enpaged in
the activity of Buffing and Anodizing of Aluminium door fittings.

And whereas. the unit way operating without obtaining Consent 1o Establish/Operate in non-
conforming/residential area.

And whereas, in view of Hon'ble NGT directions/orders towards levying Environmental
damages in the matter of O.A No. 30172019, Competent Authority of DPCC keeping in view the
“Polluter Pays’ principle has decided and approved o levy Environmental Damages Compensation
(EDC) of Rs. 1,31,000/- (Rupees One Lakh Thirty One Thousand only) on M/s AbduliKh. No.313,

Kabristan Walj Gali, West Babarpur, Shahdara, Delhi-1 10093,

R .




And whereas. letter for sceeking Environmental Damages Compensation  (EDC) ol
Rs. 1,31,000/- (Rupees One Lakh Thirty One Thousand only) was issued to the anit on 19.06.2019
with a copy to vou (copy of letter dated 19.06.2019 is enclosed herewith).

And whereas. the unit has not deposited the Environmental Damage Compensation of” Rs,
1.31.000/- (Rupees One Lakh Thirty One Thousand only) till date.

Now therefore, in view ol above. you are requested to take appropriate action lor Recovery of
Rs. 1,31,000/- (Rupees One Lakh Thirty One Thousand only) from the unit namely M/s Abdul
Kh. No.313, Kabristan Wali Gali, West Babarpur, Shahdara, Delhi-110093  as arrcars ol fand
revenue so as to comply with order of Hon’ble NGT dated 06.05.2018 and the same may be remitied
o DPCC. You are also requested to submit compliance report to DPCC within 07 days as the case
is listed on 26.08.2019 in Hon’ble NGT.

This issue with the approval of the Competent Authority, Dethi Pollution Control Commiltec.

. (Mohd. Arify
Incharge, CMC-I

Encl. : As Above
Copy to:-

1. Master File
2. Office Copy
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To,
The Sub-Divisional Magistrate (Shahdara)
D.C. Office Complex, Nand Nagri,
Opposite Gagan Cinema,
Delhi-110093.
Suly:

Recovery Certificate of DPCC toward Recovery of Environmental Compensation,
as arrears of land revenue in r/o M/s Sachin, Kh. No. 322, Shiv Mandir Gali, West
Babarpur, Shahdara, Delhi-110093.

Whereas. the whole Union Territory of Delhi has been declared as an Air Pollution Control
arca, under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide

notification no. GSR 106 (1) dated 20.02.1987.

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981, as
amended to date no person shall, without the previous consent ol the State Pollution Control Board

(DPCC in case of Delhi). establish or operate any industrial plant in an Air Pollution Control Area.

And whereas, Hon"ble National Green Tribunal (NGT) vide order dated 06.05,2019 in O.A
No. 301/2019 in the matter ol *Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward
No. SI(E) Versus Govt. of NCT of Delhi” dirccted as under:-

“Grievance in this letter, wirich has been treated as an application, is against illegal operation
of furnace factory in the residential area af Ward No. SI(E) Rajgali, Old Shiv Temple Street,

(linked street with street of graveyard) West Babarpur, Shahdara, Delhi-110032 causing air
pollution in the area.

Let the Dellri Pollution Control Conunittee (DPCC) look into the matter, take
appropriate action in accordance with law and furnish a factual and action taken report in the
matter within two months by e-mail at nelfilingtawemail.com.

A copy of this order, along with complaint, be sent to the DPCC by e-mail for
compliance. Needless to say that order of National Green Tribunal is binding as a decree of
Court and non-compliance is actionable by way of punitive action including prosecution, in
terms of the National Green Tribunal Act, 2010. List for further consideration on 26.08.2019".

And whereas. during the inspection dated 15.06.2019, it was observed that unit namely M/s
Sachin Kh. No. 322, Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110093, is engaged in
the activity of Buffing and Anodizing of Aluminium door fittings.

And whereas, the unit was operating without obtaining Consent to Establish/Operate in non-
conforming/residential areq.

And whereas. in view of Hon'ble NGT directions/orders towards levying Environmental
damages in the matter ol O.A. No. 301/2019. Competent Authority of DPCC keeping in view the
“Polluter Pays™ prineiple has decided and approved to levy Environmental Damages Compensation
(EDC) of Rs. 1,50,000/- (Rupees One Lakh Fifty Thousand only) on M/s Sachin, Kh. No. 322,
Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110093.

i o S,

[




And  whereas. letter  for seeking  Environmental Damages Compensation  (EDCY of
Rs. 1,50,000/- (Rupces One Lakh Fifty Thousand only) was issued to the unit on 19.06.2019 with o
copy to you (copy of letter dated 19.06.2019 is cn-cin‘s-i:‘d'-hcri‘-:_with)'.

And whereas. the unit has not deposited the Environmental Damage Compensation of Rs.
1.50.000/- (Rupees One 1.akh Fifty Thousand only) till date.

Now therefore, in view of ahove, youare requested Lo take appropriate action for Recovery of
Rs. 1,50,000/- (Rupees One Lakh Fifty Thousand only) from the unit namely M/s Sachin, Kh.
No. 322, Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-1 10093 as arrcars of land reveniue so
as to comply with order of Honble NGT dated 06.05.2018 and the same may be remitted 10 DPCC,
You are also requested (o subrit compliance report to DPCC within 07 days as the case is listed
on 26.08.2019 in Hon'ble NGT.

This issuc with the approval of the Competent Authority, Delhi Pollution Control Committec.
\'|
- (Mohd, Arif)
Incharge, CMC-I
Encl. : As Above
Copy to:-

5. Master File
6. Office Copy
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" 37
The Sub-Divisional Magistrate (Shahdara)
D.C. Office Complex, Nand Nagri,
Opposite Gagan Cinema,
Delhi-110093.
Sub:

Recovery Certifieate of DPCC toward Recovery of Environmental Compensation,

as arvears of land revenue in r/o M/s Suresh Bhatti, Opp. 94 & 95, Near Shiv
Mandir Gali, West Babarpur, Shahdara, Delhi-110032.

Whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control

area, under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act. 198] vide
notification no. GSR 106 (1) dated 20.02.1987.

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981, as
amended to date no person shall, without the previous consent of the State Pollution Control Board
(DPCC in case of Delhi). establish or operate any industrial plant in an Air Pollution Control Area,

And whereas. Hon'ble National Green Tribunal (NGT) vide order dated 06.05.2019 in O.A
No. 301/2019 in the matter of “*Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward
No. SI(E) Versus Govt. of NCT of Delhi” directed as under;-

“Grievance in this letter, which has been treated as an application, is against illegal operation
of furnace factory in the residential area at Ward No. 51 (E) Rajgali, Old Shiv Temple Street,

(linked street with street of eraveyard) West Babarpur, Shaldara, Delhi-110032 causing air
pollution in the area.

Let the Delhi Pollution Control Committee (DPCC) look into the matter, take
appropriate action in accordance with law and Surnish a factual and action taken report in the
matter within two months by e-mail at agtfilino@email.com.

A copy of this order, along with complaint, be sent to the DPCC by e-mail for
compliance. Needless to say that order of National Green Tribunal is bindin

g as a decree of
Court and non-compliance is actionable by way

of punitive action including prosecution, in
ferms of the National Green Tribunal Act, 2010, List Jor further consideration on 26,08.2019"

And whereas, during the inspection dated 20.05.2019, it was observed that unit namely M/s
Suresh Bhatti, Opp. 94 & 95, Near Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110032,
is engaged in the activity of Manufacturing of tap using furnace(Bathroom fittings)..

And whereas, the unit was operating without obtaining Consent to Establish/Oper

ate in non-
conforming/residential area.

And whereas, in view ol Hon'ble NGT directions/orders towards levying Environmental
damages in the matter of O.A, No. 301/2019. Competent Authority of DPCC keeping in view the
“Polluter Pays® principle has decided and approved to levy Environmental Damages Compensation
(EDC) of Rs. 1,31,000/- (Rupees One Lakh Thirty One Thousand only) on M/s Suresh Bhatti,
Opp. 94 & 95, Near Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110032.
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And whereas, letter for sccking Environmental Damages Compensation  (EDC) ol
Rs. 1,31,000/- (Rupees One Lakh Thirty One Thousand enly) was issued to the unit on 19.06.2019
with a copy to you (copy of letter dated 19.06.2019 is enclosed herewith).

And whereas, the unit has not deposited the invironmental Damage Compensation of Rs,
1.31,000/- (Rupees One Lakh Thirty One Thousand only) till date,

Now therefore, in vicw of above. you are requested o take appropriate action [or Recovery of
Rs. 1,31,000/- (Rupees One Lakh Thirty Onc Thousand only) from the unit namely M/s Suresh
Bhatti, Opp. 94 & 95, Near Shiv Mandir Gali, West Babarpur, Shahdara, Delhi-110032  as
arrears of land revenue 0 as to comply with order of [Ton'ble NGT' dated 06.05.2018 and the same
may be remitted to DPCC. You are also requested to submit compliance report to DPCC within 07
days as the ease is listed on 26.08.2019 in Hon’ble NGT.

This issue with the approval of the Competent Authority. Delhi Pollution Control Committee.

~— (Mohd. Arif)
Incharge, CMC-I

Encl. : As Above”
Copy to:-

1. Master File
2. Office Copy
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To,
The Sub-Divisional Magistrate (Shahdara)
D.C. Office Complex, Nand Nagri,
Opposite Gagan Cinema,
Delhi-110093. '
Sub: Recovery Certificate of DPCC toward Recovery of Environmental Compensation,

as arrears of land revenue in rlo M/s Furnace factory (Owner Name:-Sh, Ramesh

Thakur Bhatti), Opp. 94 & 95, Near Shiv Mandir Gali West Babarpur, Shahdara,
Delhi-110032,

Whereas. the whole Union Territory of Delhi has been declared as an Air Pollution Control
area. under sub section (1) ol section 19 of the Ajr (Prevention & Control of Pollution) Act. 1981 vide
notilication no. GSR 106 (L) dated 20.02.1987.

And whereas. as per section 21(1) of the Air (Prevention & Control of Pollution) Act. 1981
amended to date no person shall. without the previous consent of the State P

(DPCC in case of Delhi), establish or operate any industrial plant in an Air [

. a5
ollution Control Board
‘ollution Control Area.

And whereas, Hon'ble National Green Tribunal (NGT) vide order dated 06.05.2019 in O.A

No. 301/2019 in the matter of “Narendra Kumar, President, RWA Babarpur Vidhan Sabha Ward
No. SI(E) Versus Govt. of NCT of Delhi” directed as under:-

“Grievance in this letter, which has been treated as an application, is against iltegal operation
of furnace factory in the residential area at Ward No. S1(E) Rajgali, Old Shiv Temple Street,
(linked street with street of graveyard) West Babarpur, Shahdara, Delhi-110032 causing air
pollution in the qrea.

Let the Delhi Pollution Controf ¢ ommitiece (DPCC) look into the matter, take
appropriate action in accordance with law and furnish Jactual and action taken report in the
matter within two months by e-mail at ngtfilinglwemail.con,

A copy of this order, along with complaint, pe sent fo the DPCC by
compliance. Needlows to say that order of National Green Tribunal is binding as « decree of
Court and non-compliance is actionable by sweay of punitive action including prosecution, in
terms of the National Green Tribunal Act, 2010, List for further consideration on 26.08.2019"

e-mail for

And whereas. during the inspection dated 08.05.2019, it was observed that unit namely M/s
Furnace factory (Owner Name:-Sh. Ramesh Thakur Bhatti), Opp. 94 & 95, Near Shiv Mandir
Gali West Babarpur, Shahdara, Delhi-110032,

is engaged in the activity of Manufacturing of
clectrical fittings using coal.

And whereas. the unit was operating without obtaining Consent (o

Establish/Operate in non-
conforming/residential area,




And whereas. in view of Hon'ble NGT directions/orders towards levying Enyironmental

damages in the matter of O.A. No. 301/2019. Competent Authority of DPCC keeping in view the
“Polluter Pays’ prineiple has decided and approved 1o levy Environmental Damages Compensation
(EDC) of Rs. 1,31,000/- (Rupees One Lakh Thirty One Thousand only) on M/s Furnace factory
(Owner Name:-Sh. Ramesh Thakur Bhatti), Opp. 94 & 95, Near Shiv Mandir Gali West
Babarpur, Shahdara, Delhi-110032.

And  whereas, letter for sceking lnvironmiental Damages Compensation (FDC) ol
Rs. 1,31,000/- (Rupees One Lakh Thirty One Thousand only) was issucd to the unit on 19.06.2019
with a copy to you (copy of letter dated 19.06.2019 is enclosed herewith).

And whereas. the unit has not deposited the Environmental Damage Compensation ol Rs.
1.31.000/- (Rupees One Lakh Thirty One Thousand only) till date.

Now therefore, in view of above. you are requested to take appropriate action for Recovery of
Rs. 1,31,000/- (Rupees One Lakh Thirty One Thousand only) from the unit namely M/s Furnaee
factory (Owner Name:-Sh. Ramesh Thakur Bhatti), Opp. 94 & 95, Near Shiv Mandir Gali West
Babarpur, Shahdara, Delhi-110032 as arrears of land revenue so as to comply with order of Hon ble
NGT dated 06.05.2018 and the same may be remitted to DPCC. You are also requested to submit
compliance report to DPCC within 07 days as the case is listed on 26.08.2019 in Hon ble NGT,

This issue with the approval of the Competent Authority. Delhi Pollution Control Committee.

== '*(:M_phd\."\_/\rii')
Incharge, CMC-I

Encl. : As Above
Copy to:-

3. Master File
4. Office Copy




